379 Rg. Demand for

MINUTES OF THE STANDING COM-

MITTEE ON PETROLEUM AND
CHEMICALS

SHRI S. S. SURJEWALA (Haryana):
Sir 1 lay on the Table a copy (in
English and Hindi) of the Minutes of
the Standing Committee on Petroleum
and Chemicals relating to Procedural
and miscellaneous matters.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Honourable
Members, this is thie last day of the
seconid phase of the Budget session
and tlie House will adjourn at 1.09
P ML fox lanch. Then, in the aftes-
noon, there will be Private Members’
Business.- Before I take up the next
item of business I would reguest all
the hon. Members to cooperate with
me so fir as the disposal of Zero Hour
submissions are cgncderned. Each
Member would be given two minutes’
time or three minutes’ time in whose
name the Zero Hour submission
stands. Those who want to associate,
I will try to accommodate each and
every Member whose names are here
and who have been permitted by the
Chairman to associate. But as a
special case, I may permit, some other
Member also. But he should not
make a speech. So, kindly cooperate
with me so that we can have a more
dignified Zero Hour today.

N gu fam Waw: = omow
qIY TGN FAT AT TIT TEATE
s mrodmEd wrfaew & f a2 faow
T & Hifra @ 1 ()

SHRI ISH DUTT YADAV: Sir, he is
not cooperating with you.

RE, DEMAND FOR REPEALING
TADA

ot HIFFT AFAT IE WA AT
(Twdm) : sga-agy wbmn, o
THIR f5T 77 =TSR TEY TR
FTHITFOAT | STRT T IR AT 247

)
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FIR F ®E AR aar § T@ER
T & 37 W F fag T
foewr AW o & @ ag aET &
RS FTATCAT ST ET 1 5
AT ASTF § AH AlgEWE AHIT Ih
T FEA e | TE AU TE@ET )
WA uF AN TR, § AGA FIATCA
FOTT § T wHT Tl wa T
me, T AT H AT L) 9T T
TRT & faars qwdEm 400 & savaT
wETFT FEATl F qIAE IF AT
ZTAT T3TH w.sﬁmw%%mma T AT
TH, 9 FI, fafaeed FYaT (GETd,
et & e SrEg fmr &1 9w
I AGE YRAFL T I WA 3, W
ZIAT VT FRIWT & ATHA TH2q
TmETa ey § A g

“The TADA legislation js Indeed
draconjan n effecy ang character
and has been looked down upon as
incompatible with our cultural {radi-
tion, legal history and treaty cbliga-
tion,”

IHF ATT SR AN AW
mifaaris & @0 O fFem =T &
TIA FI AT G AT G T
9y SaTar TEA J1T 4 3 f& gmges
Yo e P ¥ fageam §oamwr
\aﬁﬁm? w1 & faams areraa freraT

gAT § WY IR TR AT o
%r f%frmsa fRaTIaT &1 LT AEA
FT AT-ATT ST AT 2+ 9 Ig
am:rr%rrgmﬁw% FFEAIT 80N T
FHIA a5 &Y, Je-a8 el 1 g g |
ST fo@t 91 AAFaT AEH H | gOHT
sava st arzq fafaeecara  fom g,
AT e g saun fewwer swag 2
TRTF WRF AR I HT To @
TR T T 9RE RO | WER
fafreet wige frad !

“Dear Shri Afzal,

I have received your letter on  the
4th December, 1994 regarding the TADA,

With
Sd/ P. V. Narasimha Rao”

regards,  yours sincerely,
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TE TFANTHAT § 1 IS AT ATHA-
% I T gwar A9 fAw 1 TEE
T AR A% AGEN, F T FFAT
awar 2fF g e & JewAT W
fafreed & fad g9 &
78 Zier #F s AT o 9%
ranfasdie 9 a1 @7 w0 8W
fafreg & & frdft & & wrer A
fFm 1§ oA v a8 FTar A
TAE & W ATRIX WM AAT
T qHT o § ofers wfew
FE gAY Tg FQY ¥ HTv ST F7 ALY
gerar war 73fy ¥y ¥ W W
G gehw Figm du =TT &
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ATHNT AT T (AT By T HT
EAMT F7CN & | 3qF =77 99T TTET
T | T/ q@OAT AT QA
W FT AT @/ % qg H A T
W E 1 TER e @A d
f& zrer gRfa o1 2 ) 39w o
ERLIAR AR E i S

w4, 9igq afaee< argq W =%
R TERE ¥ % § 5 aEr”
F AR H AR fRmwn vy & 1 afe
T A F A o @ 2 e wifee
4T 7T @ gWT | AfRT a2 T %,"
W WATTEIIT g, A ATKT F,
FEr wfaRd ¥ &9 A
? )3 W sy 2, wifmie 3
I W TG, I AT QAT oY PR
g, o fegmgmn ) Afer “orer”
¥ T T @ Al gl g
T ¢ %, & qww #§ v @
§ P dmae ¥ it ugeat i d
%@rl@ ORI ATET I T X Rgewd
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HEF AFIAGT &1 3 M A &
TAF s g g 1 EW A8
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qE TAT FTAAT AL 1 NG A qg
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F A ITAAA TEARAGATE | TR w0
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¥ frg 1 AT wEEw SaE A S
fr 25 Tead gua AT g )
|G SATR THHT TEWIE THAT B
TETEAT £ WET 19 T FI a5
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A 9%z TC 1 FFR AT WRW T
8692 W1 %S Ty W fFT wgrase
g 2219 SV THE W | AR
wAEAT agF A wEE W ozaa
gemre fr 74T | |, 7 98 FE
g § 5 SR § o amA A
IR dE@ A ) WIAWF ey,
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~AIAT FME? TqWA F qqT e
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“The TADA legislation is  indeed

draconian jn effect and character and

has been looked down upon ag  in-

compatible with our lultural yradi-

tion, lega) history and treaty -obli
' gatjon.”
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“Dear Shr1 Afzs)

T have received your letter on the 4th

December, 19°4 regarding the TADA:
With I'W‘xl"ds

%,/ Yours sincerely,
S8d/- P. V. Narasimha Rao"
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st are ¥ age a1 FgIE)
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THE VICE-CHAIRMAN (SHRI
SATISH, AGARWAL): Enough is
cpough., Do you mean to say that?

SHRI MD. SALIM): Yes, enough 13
enough, thus far and no further.
ARUNLHIT FEIA AT AT AT
qmEreft F A e w9
€ THITH 757 WA, FATEH, TAUN,
qgIe § ga® feanr g, f9gre @
qX wEF faar QrEWEd qEag
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Jga< g F A WA@Y T w FrA
FCA | AT T HIA F 97 IrEv RKaw
ot fyodt FIT & ug %2 ¥ ARHT A (A
S 751 fRg 9T 39 eHT wEr wERy
¥ Fgray agw § (e 3T 6 gra e
1A g el wefag, afmT 90 7ag
Y gRA TE AT AVCHTA W) FEAT §, AT
TR AR § 78 @ & A A T
faw &, difem a8 fragradl gud | mit
H e & vy o1 AT ¥ Aqr o9v )
qtfrdiwa ahefe, g5 gftaw dex
qrw i erer o) o wnr e g g
Afe & o o fefrT €1 . . . (=)
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I am saying ‘in  Kerala’,
tions)... Yes, in Kerala.

396

.. Unterrup-

SHRI VAYALAR RAVI (Kerala): 1
challenge you.

SHRI MD. SALIM: I too
you,.

challenge

SHRI VAYALAR RAVI: Sir, he can-
not make a wrong  statement. The
Kerala Government requested the Gov-
ernment to repeal the Tada. Nobody was
in jail under TADA. . . (Interruptions) ..,
They arresteq 303 people... Unterrup-

tions)... Five hundred people are in
jails in Bengal, not in Kerala... (Inter-
ruptions)... You are misleading the
House,

SHRI MD. SALIM: I challenge you,
Mr. Vayalar Ravi. I challenge you...
(Interruptions)...

SHRI M. A. BABY (Kerala): Sir, I
have the privilege of...
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THE VICE-CHAIRMAN (SHRl SA-

TISH AGARWAL): Mr. Baby, please
sit down... (Interruptions)...
SHRI M. A. BABY (Kerala): Our

party leaders have been implicated.
Unterruptions)

SHRI MD SALIM: If there ig a TADA
cage in Kerala, will you resign, Mr,
Vayalar Ravi?...(Interruptions). .

it MGHTL AERA TG A A
a4 ﬁmﬁr AT AT ATU, . (|G

= LTIV P E 7
e dir IS5

SHRIMATI JAYANTHI NATARA-
JAN: What is this. Sir?... (Ingerrup-
tions)... Mr, Afzal, there are other
issues also... (Interruptions)..,

SHRI MD. SALIM: Mr. Vayalar Ravi,
if there js a TADA case in Kerala, will
you resign? If there is no case, I wiil
resign?... UInterruptions), If there is
a TADA case...

“ THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): Mr. Salim, you
have brought it on record already.
Please conclude,

SHRI MD, SALIM: Mr. -Vice-Chair-
man, what I wanted to say is this.
Whenever they speak, they talk  about
‘release’, they talk about ‘withdrawal.

. .\Interruptions) ... They say ‘with-
drawn’! There is a djstinct difference. ..

(Interruptions)...

SHRI VAYALAR RAVI:
you give the details?
(Interruptions)
THE VICE-CHAIRMAN (SHRI SA-:
TISH AGARWAL): Mr. Vayalar Ravi
was Home Minister of Kerala, He bhas
denied certain facts...(Interruptions).. .
Yes, that is al} right... (nterrup-
tions) ... .

SHRI VAYALAR RAVL It is their
own judgement... (Ingerruptions)...

- Why don’t
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SHRI M. A. BABY: Our party leaders
have been implicated under the TADA.
We got them released on bail, That does
not matter, but they are put in jail un-
der the TADA.

{(Interrupgions)

SHRI VAYALAR RAVI: Both the-CPI
and the RSS were arrested. That is true
. {Interruptions). ..

SHRI MD. SALIM: Mr. Vayalar Ravi,
you were saying, “There js nobody in the
jail”... (Interruptions)...

THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): Mr. VAYALAR
RAV], why are you levelling counter-
charges?. .. (Interruptions)...

ot Mgz welw gA TE R
(zmamiw) <fa st Ft g FOH F AT
qdt g few g 0 @ &,
fegmm § aga EAr BT EAT R 1.
(sz=n=) ..

|l sha L s LU
. “"wj})"-"é’

B bl S0 ri 25

AR L A EIE S

I know that. 1 know that... (Inger-
ruptions)... 1 know your sympathy for
the Kerala Government, But why do
you shout? Sit down,

.
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SHRI VAYALAR RAVI: I dent
shout. You shout... (Interruptions). ..

THE VICE-CHAIRMAN (SHRI ©A-
TISH AGARWAL): Mr, Salim kindly
conclude, Why do you join jssue with
Ravi? After all, he is giving certiin
facts. He has been Home Minister of
Kerzla. He sayg something, Yo
may accept it or you mey mnot ace:pt
it, but these things caanot be decitled
here,

SHRI MD. SALIM: Bug he cemiot
disturb me, Sir.

THE VICE-CHAIRMAN (SHRI §A-
TISH AGARWAL): All right Please sit
down. 1 am calling the next name. I have
to ca!'l the next name.

SHRI MD. SALIM: No, no, Mr.
Vice-Chairman, Sir, I was asking the
Home Minister to give a categorical as-
surance. I did not ask Mr. Ravi to
jump and shout, but unfortunately  he
did. My point is, I spoke about Kerala
1 still stand by it. T am saying  (hat
they were released, bug the cases were
And he is saying ‘no
one in jail’, ‘on one in jail’ I am saying

not witharawn.

that when the Home Minister gave (his
ussurance jn this House, he gave the
figure, saying that the TADA cases were
wilhdrawn: these were the only cases. 1
said, “No, Cases are noy withdrawn.
Those were released on bail ¥ Whenever
an alleged accused js released on bail,
you cannof say that (he cases are with
withdrawn. The cases are still there.
The extortions are there, Do you know
that the people of thier families have
to beay all the burden?

My quesjon is this.

oGRS S, @ W7 FF @Y 47,
Tgaz e AW faegr adigu d
dw & 8 o fmer s gt wd
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THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): Do you also want
to associate yourself with it. Mr. Raaj
Babbar? (Interruptionsy. ..

SHRIMAT!I JAYANTHI NATARA-
JAN (Tamil Nadu): Sir, T want  to
raise g point for the information of
the House. Sir, there are  other issues
alst, (Interruptions), .. '

Y Wigre weeY : I 6 WM 6%
ot fF wq-ses ¥ o & Ay e g e
FH-EAIEE B AT FF FAFATH AT AT,
afet ag SmTard & s “erer” ger
g 7 qH gWIR U FTAT H g F1d-
AT FW T HFT HEG ) T SwaVTENeT
S, § sy @rarfrer a@ ¥ gea w
frasfre aff v wrfge 1+ W=D
omin £ fF zg “zrer’ s e Ed
A& W | T ) F wgAT AvEAr
g
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THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): Do you also want to

401

associate yourself with it. Mr. Raaj
Babbar?

MR RAAJ BABBAR: Yes. $it.

THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAIL): Okay Mr.  Ragj
Babbar.

SHRIMATI JAYANTHI NATARA-
JAN: Sir, we have also other  issues.

Unterriplions)

AT Wl q oo AR HHAA FT

T AT wre e wen A FOAT
w7

A_J/U}jg_,l.k}fulwﬁ’u Ly
A Sid

SHRIMATL JAYANTHI NATARA-
TAN: Pleass let me address the Chair.
iinlerruptions) ... You address the
Chair, Sir. T have my own protlems. I
sympathise with whatever protlems have
been raised by Mr. Afzal. It js a very
important issue. I  hay, a personal
problem, a vital problem concerning my
State. J have waited for three weeke.
Even (oday I told the Chairman, “Sir. if
TADA begins, we will not have an

[ 31 MAR. 1895 ]
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apportunity”, He <aid. “‘only 15
minutes”, Will 1 get a chance today?
Today the Parliament is going to be
adjourned (il 14th April. (Interrup-
HonsY .

THE VICE-CHAIRMAN (SHRI
TISH AGARWAL): | can only
vou that vou will get a chance
(Inferruptions)y . ..

402

SA-
assure
today.

SHRIMATI JAYANTHI NATARA-
JAN: It is a vital problem for me, §jr,
| 'would like {0  know. (Ingerrup-
lions) ... Please let me asL the Chair.

(ln[ermpt;om)

SHRI DIGVHAY SINGH): He hasg
assureg you a chance. (Infurreptions) ...

THE VICE-CHAIRMAN (SHRI SA-
'ISH AGARWAL): Madam  Jayanthi
Natarajan, 1 assure you that vou will
get a chance, (/nferrtiptions)...

wtera dligeen @ o :
“gier’ wraE WA qwW Y ! a8
IR q*nr R & vsﬁar@nr
ECE A1

8B *’UUJ‘JLU:L

R IC

SHRIMATI JAYANTHI NATARA-
JAN: Sir, T am sorry. TADA is not the
only issue. tlnterruptions)... TADA is
not the only issue. (Inferruptions)...
There are poor people in Tamil Nadu. I
stand for the poor people of my State, 1
have been elecieq from there. TADA
is not the only issue in the country.
The hon. Chairman gave it in writing
in front of me that it would be cnly 15
minutes. It is now half-an-hour. When
am | going 0 pet a chance? (Inferrup-
tionsy. ..

THE VICELCHAIRMAN
TISH AGARWAL):
a chance. ..

ASHRI SA-
Okay, vou will get
(Interruptions) .
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SHRIMATI JAYANTHI NATARA-
JAN: Sir, T have 3 problem of my own.
(Interruptions).,. You keep quit. (In-
terruptions) . .

THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): Madim Jayanthi
Natarajan. please don't join jssue with
Saralaji. (Interruptions). ..

ot TN FagT (IFT WAT) : -
ATERA AERT | AOEr I g o
qrAAT wIETT w1 FgA1 6 “aver” @
%asr@zma'@gl ELGE R (R cicOR
qIE AT B AEAT T RAT
gfr et & Frmr gy adi ‘o=’
qaqq mmg “Trer” TER | WA
& far “zier’ o § wiwificgar A
qgrar ¥ & fag | “zrer’ &F A
T Ty Rw & g aiaifawgr ) qgvar
&Rar & ey ag I ir, TR 9E
WU &, TRLIQIATUT G, IR
QTSI Y A1 91 T FATET AN
T WA [ oAEAT F FE G ﬁr:
S AT aew ag ¥ ¢ q-a
TEHMA AT g .. (REem) .,

SHRIMATI JAYANTH! NATARA-
JAN: Sir, I don’t say  that. (Interrup-
tions) ...

THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): Mada;m  Jayanthi
Natarajan, you pleage take your seat.
(Interruptions) . ..

ot TP e g AN g A
2 AN T JTE E WA qiS-
rfasar @wr §1 W &, AR URIE Y
® & @ FIT F XN UZHEA
AN E )

SHRI S. S. AHLUWALIA: Upadhyak-
shaji, 1 object to it. (Unterrupiitns)...
I objegt to it. Unterruptiors)...

=t TN W : qF¥ FAA T I
& T W F AR IO F
wEaT @ R Tr | g ...

() . . . wg s A g . .

(sa=am) . . . fas A AR e
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THE VICE-CHAIRMAN (SHRI S$A-
:PISH AGARWAL): Mr. Raaj Babbar,
Just a minute, (Interr.ptions)...

S A T Y HAT T TGN
TRl & d5wv | (TREE) |

THE VICE-CHAIRMAN (SHR1 SA-
TISH AGARWAL): Hereafter nothing
Wwill go on record, ({nterruptions)...
Hearafter nothing will go on reord.
{Interruptions). ..

SHRI RAAJ BABBAR:*
SHRI 8. S. AHLUWALIA: *

THE VICE-CHAIRMAN {SHRI
SATISH AGARWAL): Nothing is gding
on yecord, (Interruptions)... Noltody’s
Sheech s going on  record, (Intcrrup-
tions). .

SHRI BAAY BABBAR: *

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Mr. Raaj Bab-
bar, nothing is going on record, Then
why are you speaking? (Interruptions)...

SHRI S. S. AHLUWALIA: *
SHRI RAAJ BABBAR: *

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Mr, Afzal, please
sit down. (Jnrerruptions)... Mr, Raaj
Babbar, please take your seat. (Iuter-
ruptiors) . Pleas:z go back to your seat.
(Interruptions). Mr, Afza], please take
your seat, (Interruptions)., Nothing is
80ing on record., (Interruptions).

SHRI V. NARAYANASAMY: *

SHRIMATI JAYANTHI NATARA-
JAN: *

—

';I—o—t .recorded,
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SHRI S. JAIPAL REDDY: *
SHRI S. S. AHLUWALIA: *
SHRI ISH DUTT YADAV: *
SHRI MD. SALIM: *

THE  VICE-CHAIRMAN {SHRI
" SATISH AGARWAL): Hon. Members,
I have already said that nothing is zoing
on record, Please sit down. We wish
. to. conduct the proceedings of the House
in a dignified way. I request the Mem-
bers to resume their seats. Let us not
lose temper. We are debating a parti-
cular jssue. Members may agree or may
not agree. 1 am permitting some Mem-
bers as a special case to associate them-
selves with this particular jissue, Nor-
mally association need not be for three
minutes or four minutes or five minules.
Mr, Babbar, you don’t have to make a
speech, Your name.is not in the list.
Y;ou are sitﬁply associating  yourself,
(Interruption). Nothing will go on re-
cord, (Interruptions). Nothing will go
on record unless I  permit, (Interrup-
.tions) .

SHRIMATI JAYANTHI NATARA-
JAN: *

SHRI MD, SALIM: *

SHRI GURUDAS DAS GUPTA: ¥

THE VICE-CHAIRMAN {SHRI
SATISH AGARWAL): Please tuke
youy seat, (Interruptions), Mr, Yadayv,

please take your seat. Mrs. Natarajan,
please take your seat. People are seeing
in what way we behave in this House.
So far ag the record is concerned, noth-
ing will go on record unless my per-
mission it there, (Interruptions), Please
take your seat.

*Rxpungeq as ordered by the Chair.
t{]transliteration in Arabic Script
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SHRIMATI JAYANTHI NATARA-
JAN: Sir, I am standing here to raie
an issue. .. (Interruptions).

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): I have already
assured you, I will permit you. Now,
The Leader o’ the Opposition, (Inferrup-

tions.) Just a minute,

SHRIMATI JAYANTHI NATARA-~
JAN: Sir, they are shouting at me.
Mr. Yadav is
Babbar is shouting at
tions).

shouting at me. Mr.
me, (Interrup-

THE VICE-CHAIRMAN ({SHRI
SATISH AGARWAL): Nobody can
Shout at you.

SHRIMATI JAYANTHI NATARA-
JAN: They are trying to intimidate me.
I am a Member of this House, I have
the right to speak.

L ]

THE  VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): I will protect
your rights, (nterruptions), Now, Shri
Sikander Bakht, (Interruptions). Let us
conduct the proceedings in a dignified

way.

faaer & Aar (o fawrac a®a) :
I qET g7 59 gmH § gw A
Ar-ARIfaT HEwST FT LA AT E |
wF R 7 fr Frar fgear grew A
Trifen § fawrenr war g, wiaer 7@
Frarerr THT § 1 U g fawwT ) ST A0
F0 § qa frwardy Tifgy, Srdfewr
¥ adf it wTfgg qu W@ * F W=
1 TRAEE AT, W & AR <A
Fgar! v WY ST ¥ freran
31 qF A A A @A
FAT AT 1, (WEEE)..
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ITEWT (st @At FUA) ¢

FE A ARTE L, (vaeww) .,
nE Edes, Alst | L. (smAER) ...

ot swaT fasr . witwn, A
wEEqr ®TowE L, (WEWR) ..

SHRIMATL JAYANTHI NATABRA-
JAN: What doe. he mean by saying
thay Congress is*? Interruptions). He
should apologise. (/nterruptions) .

o QHORH: WEHRTRAT: STAHTAE
dr. .. (wrawm L
ot qw W H Frgw & A
1 % wEar g ... (vwwEwm) ...
SHRIMATI JAYANTHI NATARA-
JAN: Look at the culture. Please notle
the culture... (Interruptions)...

SHRI V. NARAYANASAMY: M.
Vice-Chairman, Sir... (Interruptiosis)...

THE  VICE-CHAIRMAN (SHRJX
SATISH AGARWAL): Mr. JTaneshwar
Mishra is on a poing of order...lInter
ruptiong) ... Flease resume your  seaf,
Mzr, Narayanasamy... (Inferriptions).

SHRI V. NARAYANASAMY: Sir, I
am on a point of  order... (Inlerrip-
Hons) . .,

THE  VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): I amy not hard
of hearing, Mr. Narayanasamy,..{(Inter-
rupiionsy... | have heard that you are
on a poing of order...(Inrerruptions). .,
but he is already on a point of order...
{Interruptions).. .

»t ®AFT fyox : (I M) IT-
garemer S T YAt At Erarfes
a1 | WIEETT e A% TR A
Jq a5 919 IS o av g wrfaT
¥ uw A war A o o’ wy
frara @grs g ot & Ao AT R G
@ ww A afor & fp g ¥ A
qwA IR AW TF a %3 % BT

AT F qIW AL H gAAT AT 2w
g faE ¥ faerinar g, . (awEe)
7 g AT FF & fiF Wﬁ{ FIR -

. (wmEm) ..

*Expunged ag crdered by the Chan‘. )
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SHRIMATI JAYANTHI NATARA-

JAN: Sir, I have a point of order...
(Interruptions).. .

ot AT s WY cande wiE
ad T g wew ¥ ogfEm
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S e g AR daw ¥ | (wweam)

3

SHRIMATI JAYANTHI NATARA-
JAN: Sir, do we have to listen to this
Jecture?... (Interruptions)... Do we
have to lsten to this lecture whether
Congress party 13% or not?... (Interrup-
fions) .. . We are not going to listen to
this  lecture. .. (Inferruptions) ... Sir.
they are intimidating ms... (Inferrup-
tions) ... Whag is thi:? Are you sllow-
ing this?... (nrerrup fons)... He is
giving another interpreiation and youa ate
allowing it... (Iaterraptions) ..

ot Advae fra: AW @ g OO
qomy qTA AT E1 .. {omwEm)

st ga.UR. wganfaq : wa aq
gedgdararwr 1 . (smam) .

oft wivae faa:  (fudfea fedew”

¥ AF ‘g’ w593 W wadus
g & warfy off, w9 o

fey off sorEerE AT A Ot AR
fadg & W0 7 T s &
vt d|r’ % 7g AT AL e
f& gz gay fawre s= @ & dfew
‘e’ F ary ¥ fegEm w1 aewers
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THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Mr. Narayana-
samy. .. (Inmterruptions)...

SHRI V. NARAYANASAMY (Pondi-
cherry):  Mr, Vice-Chairman. Sir, Mr.
Raaj Babbar, while epeaking accused the
Congress party...(Inferruptions)... The
word which he has used is unparlfa-
mentary and it is derogatory. You should
go through the records. He cannot accuse
a political party. .. (Interruptions) by
using abusive language. First of all, he
should leatn how to maintain the de-
coruri of the House.. . (Interruptions)y. ..
He cannot use the language which e
uses outside. There are rules and regu-
lations. He cannot accusg any political
party by using the word which he has
used in the House. You should go
through the rule book and find put whe-
ther that word is permitted or not...
Vinterrupgions) ... 1t should be remov-
ed from the records. He should also be
reprimanded (Interruptitns)

THE VICE-CHAIRMAN (SHR1
SATISH AGARWALY Mr. Taneshwar
Mishra has given an interpretation that
he was using the word* for the TADA
faw and he (id not say that the Congress
party was* ... (Interruptions). ..

SHRI S. S. AHLUWALIA: Np,
He said. “Cngress”

Sir,
.. .Unterruptionsy . ..

SHRIMATIT JAYANTHI NATARA-
JAN: He clearly said, “Congress*
haiv... (Interrupt'ons)...

SHRI V. NARAYANASAMY; Hs
did not say against the TADA law...
(Interruptions).. .

e

*Expunged as orders]] by the Chajr.
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SHRI K. V. THANGKA BALU: He
cannot justify what he was  saying...
(Interruptions). ..
SHRI P. K. THUNGON: He should
withdraw the word... (Interruptions)...

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): The particular
use of the word* for the Congress party
is taken off the  records... (Interrup-
tions)...

SHRI S. S. AHLUWALIA: That is
not the point... (Interruptions)...
OF AT qEET 557 S BT G947 &
Fx v swafemmiidy as  ga Ay
fear ar | S fewr & S qge
gafqr 97 fagy feam ol wew @
qrar |qHAT

Yodurenm (st adtw srw) -
&% & HTIH IO § |

st ga.ge. sgaademr: uw
gt qEf  *) TE0 ST AGAT FH I
WA WL W gaT 7, A g F
T g A TTHT WX HOHST
aifeg v =wTfgT | gaw oW arihg
av =ifge

&gz feey @Y : @C AN Agi 9%
awr ... (=)

ot Swraa grEw ¥ * ae-arfaar
Y g2 7 & 9 Avag s

. . (za@ew)

THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): Mr. Raj Babbar, 1
think it is not good. Unnecesrarily, you
infurjated the Members of the House. ..
(Interruptions) ...

SHRI V. NARAYANASAMY :*
SHRI ISH DUTT YADAYV :*
SHRI JANESHWAR MISRA:*

THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL) :Nothing will go on
record unless the. Members speak with

*Not yecorded,

**Expumged as ordered by the Chair.
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my permission... (Interruptions) Or-
der, please...(Interruptions) Hon, Mem-
bers, please take your seats...(Inter-
ruptions) Hon, Members if you dom’t
permit me to conduct the proceedings of
the House ...(Interruptoins) If you
join together, shout and fiight like this,
then I have no other option but to ad-
journ the House...(Interruptions) So I
request all the Memberss. . (Interrup-
tions) Mr. Raj Babbar, will you-
kindly listen 1o me? Mr, Ahluwalia was
kind enough to withdraw his remarks be-
cauge they hurt the feelings of some
Members. He did say thag this was not
a cinema hall, But he has witdrawn it.
I expect this of you also so as to help
me in conducting the proceedings of the
House, Otherwise, I may have to adjourn
the House. Why unnecessarijly insist on
it? Enough is enongh. Either you with-
draw your remark or express your apolo-
gies. Otherwise, I may have to stop the
proceedings.

it TR FEWT 2 AT IJRAIETE
St A FE qg §Y HIIH AAR TFE
wg%mﬁmaﬁsﬁmw
forr « wwe sl faam o= arf
%rfam%a‘rmt**m%ra'mﬁm
W E @ dagws g R *us
AT E wIar | e wow el
# Nfqrt Sarer & # * afw
AAE

SHRI GURUDAS DAS GUPTA
(West Rengal): Mr. Vice-Chairman, may
I make a submission?

(Intrrruptions). . .

THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): 1 permit Mr. Guru-
das Das Gupta to make his submissjon.

SHRI GURUDAS DAS GUPTA : Sir,
1 would like ¢o submit...Interrup-
tions)...

SHRIMATI JAYANTHT NATARA-
JAN: Sir, he cannot escape just by..
(Interrupfzons)

*Expunged as ordered by the Chair.
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SHRI GURUDAS DAS GUPTA: Ja.

yanthiji, please allow me to speak. Please
allow me to speak.
-

SHRMATI JAYANTHI NATARAJAN:
I witl allow you. But first he should apo-
logise to the whole House. This is very
ewsen 2., (Interraniions). ..

[ 2 Nl L3

SHRI V. NARAYANASAMY: Mr.

Vice-Chairman, kindly condemn the act.

SHRI GURUDAS DAS GUPTA: Mr.
vice-Chairman, I am only submit-
ting that we in this House belong to

differ:ng political parties... (Jnrerrup-
tions) . ..

SHRIMATI JAYANTH! NATARA-
JAN: The whole House...( [Ingcrrup-
tions) ...

THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): Mrs, Natarajan,

pleas¢ take your seat, I have permitted
Mr, ‘Surudas Das Gupta to speak.

SHRI GURUDAS DAS GUPTA: We
belony to different political parties.
And we hate our strong criticism, the
strongege criticism, about the policies
of otier parties. I have my own way
of crticising the Congresg and the Con-
gress hag its own way of criticising
either me or the BIP. But
after all, this House jg an integrated
system, an indispensable system of the
Indian democracy. The country cannot
survive without democracy and democra-
cy cannot survive withoug tolerance, I
only want to say that the use of super-
latives must come to an end
House from all the sides and we must
know how to put across our feelings.
Our views on TADA which is agitating
many of uUg are not going to Serve any
purpose if we are to behave in this man-
ner, Théreor¢, I appeal to the House
that there should be a total ban on the
use of superhatives, We must nog use
the superlatives which may leag in
a way to puiting an end to this very
House. It must not be so. I appeal to
Shri Raj Babbar to understand the strong
feelings of the House and take back his
words. 1 appenl to him.

in this

[ 31 MAR. 1998 ]
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THE VICE-CHAIRMAN {(SHRI SA-
TISH . AGARWAL) : Mr, Raaj Babbar,
in the interest of the dignity of the
House, I request you to kindly  with-
draw those words unconditionally,

o T W ¥ OF a1 g
g gFEEY * wsafed faa
G

AN HN. MEMBER: He has with-
drawn that word.

SHRI T. VENKATRAM REDDY : He
must apciogise to the House...{Inter-
ruptions) . . .

SHRI {BON ROY : He has withdrawn
that word. It is enough,

SHRI T. VENKATRAM REDDY :
No, it is not enmough, He must auologise
to 'the (House...(Interruptions)... He
must enpress his  regret...{(Inferrup-
tions). ..

“ SHRI GURUDAS DAS GUPTA: He
has withdrawn thay word, Let ug put an
end to this,

THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL)-: Now, Shri Sikander
Bakht.

o fumrae wae : GET AR . L . .

(vamera) . ...

THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): Apart from Mr.
Gurudas Dag Gupta, I have identified
Mr. Sikander PRakht ang Mr. S, Jaipal
Reddy. R
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*Expunged as ordered by the Chair,




415 Minutes of the
Standing

SHRIMATI JAYANTHI
JAN Shame!

aft faweqr A g 99 Adiag
ANQAY FAAFW Y GG AT ATE
g w¥unald g e F wEd §
Star fis  sTeRTe SRS ST { A OF

© R
¥TH! Aga gaqt & frly o qarfaw
FET T § &7 qESTT wAR F g9
w0 &1 Hfww e O w9 &1 40
o wrera g fo gw e & fEa
qEa Y a3 ¥ oy el Ferg wF arAre g
qgT A HEEW AF W AFARIE
g gt ) A ubvm g warg
W 757 qge A e vA Ay aifiw
¥ ferar |

At qRouye wggwdawr:  Fifaw
wgt famr 7, (swaww) .
gqavns (N0 edte awmamw) ¢

sadmasy sifea foam 2 1 (swaam)

ot fegeay awd @ w7 W @
AW qaqirgiad § §F g g
5 wAn s wfow & faar ofes
g garmr g F a2 aifrs Faar
TALER q(fter & &7 1 2w q%9 FY
T5T W IAFAT A FIAL T GHAT 41|
g "o wifaer ASWES ¥ WS #0
9 e ®mgw § PWU) g 3W WA
FFFC 7@ T F ATy F Ao
faams & 1 wwgAw @@, ahe
FIAT AT E fF gH AN 7T QAT AT
& § FgArafge Afww 3@ mmaw
B AGA RV A0 T 0TH FT FATAT 97
TGa TAFEIN AF HT A&AF 90
e T s awd awarg v oW
fapow 67 FEY A AIN HET Y FrEAO
¥ et wgwfwe Jv7 oy faare aFy |

va’_‘ e N o J,;"
AP A

off’;'_. u,‘dléz‘a?" % ‘cf . u;;}/é
<

[ RAJYA SABHA |

NATARA-

Committee on Petro. 416

leum and Chemicals .

|

Wl s, 5. -u_"a"!/f' ' »-:‘é,««d’(f
J,L,f/,;.gf’.*u@,-i%;ﬁ,%
| E i Aty
Bt
LS Wi SO
| M’L(f/%‘,’(k’%{.ggu}’aﬁf ;
N IV A
d@ﬂ,%ﬁjj‘u&aﬂ‘(}f%-é
— 4 ”
'yﬁlz-u:rﬂbf@éw—é&f
. WL TR U S
T DR TSR
SISt
e et g Yonh
ORI IS T
LOP MR p it
Loy mrioB Yl had
ChATVZ, dl ol Ao iun
it U GG
S IR e dn Bt Mt
sd L pdoma st
| e o T it I




417  Minutes of the
Standing

L i) e B S g

&SPt S Ug) <ol L

,aa‘J{;/;/;’cJ Ad SRl

".t.«w;’bffw (B 3S

< o;/;b’ou/va.— 2 Dt v{/ g
‘ EE U u“qf 7

THE-VICE-CHAIRMAN
TISH AGARWAL::
(Interruptions)

(SHRI SA-
Shri Jaipal Reddy.

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Sir, while 1 share the  pro-
fourdsense of gricf at the unpreceden-
ted and .nparliamentary scenes witnessed
today in the House, ¥ would like to urge
you to le¢ the remaining business of the
House be conducted because the House
was discussing the gravity of the situa-
tions arising from the continuation of
this draconjan piece of legislation, the
TADA. 1 am afraid attention from the
basic issue is being diverted.

THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): Mr. Biplab Das-
gupta, lInterruptions). The Home Mi-
nister wants to say something. (Inter-
ruptions), Let him say. (Interruptions).
No. no, Mr, Azmij, Please resume your
weat, You are appealing for repeal of
TADA, for abolition of TADA, why
do you lose temper? You have to be
per:uasive .

SERI & B CHAVAN: Sir, I am on
a vary limited point. In fact, it is
e~¢p nunfortunate that in the Rajya
S1bha, which is supposed to be a model
for al| others to follow, we have seen
- the kind of scene of which, T am sure,
ng fon, Member can feel proud. By
a'l raeans, you have every right to put
ferth your point of view. We are mnoi
going to suppress anybody's point  of
view. You can express your views, But.
at the same time. the dignity of the
IHouse has (0 pe maintained, If some
of the senior Memberg, instead of  as-
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staging the fellings, were to give diffe
rent interpretations, the same kind ot
artitude would continue, Iy might be
tha; some mew Members have come and
they could not control their sentiments.
I would appeal (o alf of them: by 1o
mezns do you compTomise on issues, you
can speak gtrongly here. If you main-
tain the dignity of the House and put
forth your poing of view, that will add
to the dijscussion on the subject on
which you are speaking. rather  than
rousing the kind of sentiments that you
are trying to rouse. T would like to
place on record thay T really fely sorry
that some of the hon. Members, who,
in fact, are very seasomed politicians.
got into this.

I am in full aggreement with the
Leader of the Opposition on what  he
said, thag it is the responsibility of
both the sections of the House to see
to it that they maintained the dignity
o° the House. (Interruptions).

SOCME HON. MEMBERS: What ab-
oug TADA? (Iaterruptions).

SHRI S. B. CHAVAN: Mr. Biplab
Dasgupta,- when tha; point comes, 1
will definitelv make a statement. But
in a Special Mention, T am not supposed
to react here. T will speak on jt at a
propey time. Interruptions) .

-

SHRI JANESHWAR MISRA: TIs it
ne dignity of the  ouse? (Interrup-
Jions).
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SHRI S. JAIPAL REDDY: Sir, we are
staging a walk-out. .. (Interrupiions)...
We are staging a walk-out... (Inferrup-
tions) .

T[] Transliteration in Arabxc seript,
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THE VICE-CHAIRMAN (SHRI Sa-
TISH AGARWAL): No, no. The House
is adjourned for lunch to meet again at
2.30 P.M. The nex¢ Zero Hour Men-
tiong and Special Mentiong will  be
taken up at 5.00 P.M,

The Houst then adjourned for
lunch agy fifty-five minutes past
twelve of the clock,

The House redssembled after luhch at
thirty-five minutes past two of the clock,
The Vice-Chairman (Shri V, Narayana-
samy) in the Chair,

SHRI BALBIR SINGH (Punjab): Sir,
Y am on a point of order. I am  still
gratefu; to you that on Tuesday you
dllowed me to express my views on a
very important subject. Today, I have
seen the proceedings of thiy day and my
name is not there. 1 would like to
know under what rule my name has been
deleted. This is my point of order. We
always, as the Members of this House,

seek your protection. T I Eﬁ W@
AR % 1 g% Wi qvond wwi ?

$HRI SANGH PRIYA GAUTAM:
Sir, the point of the hon. Member is
very valid.

SHR! BALBIR SINGH: The other
day, Shri Hiphei was also saying somre-
thing about it. He was saying that the
Press was no¢ fair to him, but I would
say that the Chair has not been fair
to ‘Me “in protecting ‘ny ititéresis.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): I am sorry that
it was a mistake on that day. TThe
mistake will be corrected. Now, Shri
Chidambaram is to lay... (Interrup-
fons) . ..

SHRIMATI KAMLA SINHA: How
can the Minister encroach upon the
Private Members’ time?

THE VICE-CHATRMAN (SHRI V.
NARAYANASAMY): That can be ‘con-
tinueq even after five,

{ RAJYA SABHA |

-ggricoltutal purposes
‘¢tinnécted theérewith or jncidental there-
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PAPERS LAID ON THE TABLE-—

CONTD.

Revised edition of the ‘Export and Import
Policy

THE MINISTER OF STATE OF THE
MIN'STRY OF COMMERCE (SHRj] P.
CHIDAMBARAM): Sir, I beg to lay
on the Table a copy (in English and
Hindi) of the revised edition of the
‘Export and Import Policy, 1st  April,
1992-315st March 1997 tIncorporating
amendments made upto 31st  March,
19935)*,

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Now, we shall
take up the Private Members® Iegisla-
tive Business, First of all, Shri §. P.
Malaviva is to introduce hig Bill. He
is not here,

THE PREVENTION OF SLAUGHTER-
ING OF ANIMALS FOR COMMER-
CIAL PURPOSES BILL 1995

DR. NAUNIHAL SINGH  (Uttar
Pradesh): Sir, I beg to move for leave to
introduce a Bill to further provide for
the prohjbition of slaughtering of de-
mestic animals for commercial purposes
in order to save the fas¢ depleting num-
ber of livestotk throughout the country
Tesulting in shoftage of milk, milk pro-
'dnces, maturap manytre atid emergy  fer
and for mattérs

tfo.

The guestion was pur and the ‘wotion

was adopted.
DR. NAUNIHAL SINGH:.8ir, 1 In-
troduce the Bill.

THE CONSTITUTION (AMENDMENT)
BIEL 1995 (TO AMEND ARTICLE
239AA)

DR. NAUNIHAL SINGH (Uttar
"Pradesh): ‘Sir, T heg to moOve for teave-to

introdice a Bill further to -amemd ‘the
Constitution of India.
The question was put and the moiion

was -adopted,

DR. NAUNIHAL SINGH: 8ir, T dn-
troduce the Bill,
.



